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IN THE CENTRAL ADMINISTRATIVE TRIB

KOLKATA BENCH, KOLKATA

0. A. N0.350/01{03Y. of 2018

~

NIRANJAN NASKAR, son ~of Late

Ananta Kumar Naskar, aged about 59 -

years, presently working as‘ Assistant

Controller of Stationery (Admn.)II'in the

office of Govt. of India Stationery Office,
. 3,7 Church Lane, Kolkata-700001,

residing at 9/89, Prathama Apartmeh.t, :

Netaji Nagar, P.O. Regent Estate, P.S.

Netaji Nagar,iKolkaté.—'?OOOQQ.'.

.. APPLICANT"

VERSUS
1. UNION OF INDIA, service through

the Secretary Mmlstry of Housmg &

Urban Affairs, “B” Wing, Nirman

Bhawan, Moulana Azad Road, Rajpath

'‘Area, Central Secretariat, New Delni-

~

110108.
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2. THE JOINT SECBETARYt- Ministry
of Housing & Urban 'lA‘ff'airs‘, “B> Wing,
I;Tifman Bhawan, - Moulana Azad Road,
Rajpatﬁ Area, Centrai Secretariat, Ne'w

Delhi-110108.

3. THE  DIRECTOR  (Printing

Stationery Publication), Ministry of

Housing - & Urban Affairs, “B” Wing,

Nirman Bhawan; Moulana Azad Road,

~

Rajpath Area, Central Secretariat, New

Delhi-110108.

4. THE CONTROLLER OF

STATIONERY/DISCIPLINARY

~AUTHORITY, Government of Indis,

Stationery Office, 3, Chuwrch Lane,

Kolkata-700001.

5. 'THE DEPUTY CONTROLLER OF

STATIONERY (Admn.), Government of
India, Stationery Office, 3, Church Lane,

Kolkata—?QOOO 1.

... RESPONDENTS
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/ No. O.A. 1054 of 2018 Date of order 13.3.2019

S
\/ Present - : Hon'ble Ms Bidisha Banerjee, Judicial Member
. y‘/ . ' 3 Hon’ble Dr. Nandita Chatterjee, Administrative Member R

(NIRANJAN NASKAR VS. STAT!ONERY OFFICE)

For the Applicant . : Mr. S.K. Dutta, Counsel
' : Mr. B. Chatterjee, Counsel

Mr. B.P. Manna, Counsel

P

For the Respondents

O RD E R (Oral)
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Per Ms. Bidisha Banenee, Judlclalngmber.

Sy
Heard Ld. Counsel for the parties. “ f .),i ”
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2.  The factsunecessary and~germanezto th““li run as under: u
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- 3. As per Governmént of lndia Decision no. 2 {ifi eréRule"S of;CCS (Conduct)
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Rules, 1964 the’a duty of theiGovernrnent?‘émployee’i“to re{mrt to his office
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authonty forthw:th about hls “detentlon |n pollcfe‘dustody,‘a”r’\d the CIrcumstances
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therewnh Failure/gross vnolationuof conduct fule~6n the part' of any Government

a2l

servant; to mform his offi cual supenor will- be“’regarded as suppressmn of material '
information and will rerider him liable to Disciplinary action 'and Shri Niranjan
Naskar being a senior most Group ‘B’ Gazetted Officer ought to be aware of the

said provisions under the conduct rule.

Besides ihat, he regularized the period of his absence on the aforesaid

date, i.e. 30.01.14, without disclosing the fact of his arrest.
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0.3. 350.01054.2018

His office served a charge sheet upon him on 29.03.2017 on the ground of

suppression of fact about his detention in police custody.

The fact of his arrest came to light at the time of sending a proposal fok
his promotion to the post of Deputy Controller of Stationery (Admn.) on
28.02.2017. However, a DPC for promotion to the post of Deputy Controlier
{Admn.) stood already conveyed by the UPSC on 05.07.2018 but the respondent

counsel is not aware whether a sealed cover was adopted by the DPC.

lWhat transpired at the hearing xi'S that the applic.ant had suppressed the
factum of his arrest on: 29 1. 2014 and therefore a charge-sheet was issued to
him in the year 2017 However accordlng to the appllcant it was |ssued with
malafide mot|ve to deprive’ h|m of tlmely promotlon ;and to give:- advantage to his

juniors to steal a march over and-ahead of him,

4, it also transpires that the. proceedmgs could not. be mlt;ated snnce |n the

absence of a regular drscrplmary authorrty i.e. Asmstant Controller of Stores no

I ' i,

Enquiry Ofﬂcer and Presentlng Off cer could be appomted However srnce a

regular dtsmphnary authonty is |n ofﬁce the proceedmgs can be completed wrthm
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5. Accordmgly, we direct the authorltles to- complete the pendlng dlsmplmary
proceedlng within one month from the date of recelpt of a copy of this order,
open the sealed cover, if any initiated,.and accord due_.,..,beneflts with appropriate

orders within a further period of one month thereafter.

6. The O.A. stands disposed of accordingly. No costs.
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(Dr. Nandita Chatterjee) | | (Bidisha Bénerjee)
Administrative Member . Judicial Member
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